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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL

BENCH, NEW DELHI i
BT

o &ﬁfm; 54‘& \13,\

ORIGINAL APPLICATION NO. 971 OF 2024

IN THE MATTER OF: '
PRAJJAWAL CHAND ... APPLICANT

VERSUS

STATEOFU.P.&ORS. . RESPONDENTS

ADDITIONAL AFFIDAVIT ON BEHALF OF RESPONDENT U.P.
POLLUTION CONTROL BOARD.

|, D.K. Gupta, S/o. Shri Vibhuti Prasad Gupta, aged about 57
years, Regional Officer, U.P. Pollution Control Board, Gorakhpur,
U.P. at present at New Delhi, do hereby solemnly affirm and
declare as under:

1. That | in the capacity abovenoted am conversant with the
facts and record of the present case, hence competent to

swear this affidavit.

2. That consent to establish has been granted to Respondent
No. 5 on 10.07.2013 with incinerator having capacity of 100
KG/hour, autoclave 200 KG/batch and shredder 50
KG/hour with a validity of 2 years.

3. That Consent to Operate to the facility was granted on
06.10.2016 which was valid from 24.10.2016 to 31 12.2017
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under Air Act and similarly consent to operate has been
granted under Water Act which was valid from 24.10.2016
to 31.12.2017.

. That thereafter CCA has been granted to Respondent No.
5 on 26.07.2023 which was valid from 07.07.2023 to
31.12.2023 and authorization under BMW rules has been
granted on 27.07.2023 w.e.f. 27.07.2023 to 26.07.2028.

. That it is submitted that the consent applications submitted
by Respondent No. 5 have been repeatedly refused by the
Board due to non-compliance of environmental norms and

provisions of Bio Medical Waste Management Rules, 2016.

. That the Regional Office of U.P. Pollution Control Board
has inspected the premises of Respondent No. 5 on
08.04.2025 wherein it has been found that consent issued
to this unit has already been expired and closure order has
been issued on 13.12.2024, pursuant to which the unit was
lying closed. True copy of said inspection report is enclosed

as Annexure-A.

. That as already reported by the Joint Committee report
there were 22 healthcare facilities which are member of

Respondent No. 5 have already been attached to another

\@ CBWTF facility i.e. Medical Pollution Control Committee,
d J=» Khalilabad, District Sant Kabir Nagar.

. That Respondent No. 5 at present is lying closed.
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The above facts are being placed for kind consideration of this

Hon’ble Tribunal.
,!K«___W‘/lg -
DEPONENT
VERIFICATION:

|, the abovenamed deponent, do hereby verify that the contents

of above affidavit are true to my knowledge derived from official
record. No part of the same is false and nothing has been
concealed therefrom.

VERIFIED ON THIS THE 11™ DAY OF APRIL, 2025 AT NEW

DELHI.
Yo

DEPONENT
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536 ANNEXYVRE = 2

= H
%ﬂ;ﬁ Uttar Pradesh Pollution Control Board
e o Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-22601p
FMiane-ts22 FIEI 2008 Fs 8 02- 3130704, Emall uhfoisimsehin, Wehie: waw uppeh com
188261/UPPCB/Gora khpur(UPPCBRO)/CTO/bo th/GORAKHPUR/2023 ' Date: 26/07/2023
T,
M/s

INTEGRATED POLLUTION COMMITTEE == e

Vill, Hnghagadn,'l‘aal—f\‘avartaa[, Tappa Haveli, Pargana Bhauvapaar, |r Application 1d- |
Tahsil Sadar, Dist. Gorakhpur \GORAKH PO R, 21925171

Consolidated Consent tg Operate and Autherisation hereinafier referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Aet, 1974 angd under Section-21 of the Air (Prevention & Control of Pollution) Act. 1981 and
Autherization under Rule-6(2) of the Hazardous and Other Wastes (Management and ] ransbhoundary
Movement) Rules. 2016 notified under Environment (Protection) Act, 1986 a5 applicable (16 be referred
hereinafier as Water Act, Air Act and HW Rules respectively),

CEA s hereby granted 1o INTEGRATED POLLUTION COMMITTEE located at vill,
H:tghagada,'l‘anl—Navartaai, Tappa Haveli, Pargana Bhauvapaar, Tahsil -Sadar, Dist, Gorakhpur
,GDRAK]IPII_R,. subject to the Provisions of the Water Act, Air Act and Hazardous and Other Wastes
(Management and 'l‘rnnshnundary Movement) Rules, 2016 and the orders that may be made further and
subject to following terms and conditions ‘-

L This GEA INTEGRATED POLLUTION COMMITTEE granted for the period from 07/07/2023 19
31/12/2023 and valid for manufacturing of following products.

D — e
S |Produet
(No_ |

— e A = T =

i.{}uanﬁl_\a |Linit

— e e

2. Conditions under Water(Prevention and Cantrol of Pollution) Act <1974 a5 amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent _J.__Ql_'_a_“ﬁ.‘l'fﬁlﬂ;' T"ﬁﬂimgﬂ‘#f:iﬂnﬂ _Discharge point |

i Domestic | 0.32 KLD ] Septic Tank | No Trade Effluent
is allowed to |
e - __L______ ______| _Discharge
i Industrial | 1.7 KLD I ETP IE:; Trade Effluent |
| is allowed to '

et o DRSNS R | Discharge |

In case of stoppage of funetioning of ETP. production has to he stopped immediately and this Board has 1o
be intimated by fax/phone/email with a report in this regard 1o be dispatched immediately,
(111) The treated efflueny shall be recycled 160 the maximum extent and should beé reused within the premises
for gardening eic, Quality of the treated effluent shall meet 1o the foltowing general and specific standards as
prescribed under Enviranmen (Protection) Rules, 1986 and applicable to the uniy from time-to-timc -
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Industrial Effluent Quality Standard

| 5.No. ]— Parameter A Standard

As per E(P)A Rules,
1986

| 2 | BOD (mgiL) As per E(P)A Rules.
o= W e L HBRg T
| 3 | Ol & Grease (mg/l) | As per E%Fé%ﬁ Rules, |
e e L kg
| 4 COD (mg/L) As per E(P)A Rules, |
I 19866 |

B 5 1 Tss (mg/L) As per E(P)A Rules, |

| ———— e

(iv) Sewage Ireatment and Disposal :- The applicant shall provide comprehensive §7p a5 1s required with
refercnce to influeng guantity and quality In case of stoppage of functioning of STP, production has 10 be
stepped immediately and this Board has to be intimated by fax/phone/email with areport in this regard 16 be
dispatched immiediately,

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated Sewage to the following standards.

S =l =

SN0, [Parsmetory ——— Standargs
=l e —|_AsperE(p)A Rules, 1986 |
s BOD @gﬂd____J__@EEE.EIEM_RQEEJ_E%_ |
s ——185(mol) | asperEpia Rules, 1986
| 4 ] Fecal Coliform |  As Per E(P)A Rules: 1988
ok oit Sl Ay —_ (MPN/100mI) LUy il

3. Conditions under Air (Prevention and Control of Pollution) Act -19§] as amended -
1) The applicant shall use following fuel and mstall & comprehensive conirol system consisting of control

Air Pollution Source Details
e ___r.—____ﬂ_'_____l__ i o 1L
8 No. Air Type of fuel | Stack no | Control Height of |
' Pollution | | Device Stack |

—_— . EDEI:E- — | - _._,__l______ _|
| 1 30 K\WVA DG[ Diesel Qi & = Sulphur | AS per E(P)A |
L oe | ) | Dioxide | Rules, 1986
| 2 Tln;i'neratur Diesel Oil | 1  Particulate | As per E(p)A |
—looKgmn| ~ | ——L__Matter | Rules, 1986 |

Emmission Quality Standards
E'.?-‘-_N;- __] ___&-E_acﬁ_ﬂi : Eﬂ_ﬂﬂﬂ.‘ﬂ‘ﬁ__ __Standards
(o g | 2 Sulphur Dioxide |As per E%F}A'Huies.f
£ ___|__ S - __J___ — | 1886 2l
| 2 1 | Particulate Matter Tﬂxs per E(P)A Rules, |
= __J_,_______L____ = MR

RAM KUMAR iy cnadnde.
SINGH Date: 2023.07.26

14:23:02 +05'30'
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In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phonc/email With-a report in this regard to be
dispalched immediately

(11) The unit will not use any type of restricted fuel.

Hi) Noise from the D.G. Sctand other source(s) should be controlled by providing an acoustic enclosure as 1x
required for meeting the ambient noise standards for night and day time as prescribed for respective
areasizones (Industrial, Commercial, Residential, Silence) which are 4s follows -

Day time : from 6.00 a.m. 1o 10.00 p.m., Night time- from 10.00 p.m. to 6.00 a,m,

"

P —— —v——‘—u——']_‘—_'—- —— e |
Standards for | Industrial |C_umme_r:ialrﬂesiduntial Silence |
| Noise level in | Area Area Area Zone
b(A) Leg = |

Day | Night | Day |Night| Day | Night
= i ___.llrmc"riﬂc Time | Time | Time | Time

— 1.7 | 70 | &5 | 55 L 53 | 45 | so | 40 |

4. Conditions under Hazardous and Other Wastes (Management and Transbuundary Movement)
Rules, 2016 ;-

Fhe Factory Manager of M/s INTEGRATED POLLUTION COMMITTEE. i hereby pranted an
authorization to Operate a facility for collection and storage of Hazardoys wastes. The authorization is
granted W operate a facility for generation, collection and Storage of hazardous wasies within factory
premises for following category of wastes:-

P— e _i_

| 5. No, |Categﬂry

of Hazardous Authorised made of disposal Quanlity{iunf&nnumj |

| Waste as per the or recycling or utilisation or | |
Schedules I, I apd HI | Co-processing, ete, |

e __"f‘_l“:‘ExL“]EE__I__ —_—— | _F__ — |

| - 3 cat, 37.1 (Sludge from Through TSDF | 0.5 TPA |

| WetSerubbers) = | e e S SR

2 | Cat.37.2 (Ash trom | Through TSDF 2.5TPA
. | Incinerator and Fiye |
. GasCleaning Residue) | e LTI

The authorization shall be in force and shall be valid upto 31/12/2023, The ay thorization s subject 1o the
conditions stated below and such conditions as may be specified in the rules for the time being in foree
under Environment (Protection) Act, 1986,

Terms and conditions of Hazardous Waste authorization -

{1) The authorization shall comply with the provisions of the Environment (Protection) A, 1986, and the
rules made there under.

(1) The authorization and its renewal shal] be Produced for inspection at the request of an officer authorized
by the SPCR.

(1it) The persan authorized shall not rent, lend; sell, ransfer or otherwise transport the hazardoys wasles
wilhout oblaining prior permission of the SPCB.

() Any unauthorized changes in personnel, equipment as working conditions gs mentioned in the
application by the Person authorized shall constitute 4 breach of hig authorization,

(V) It isthe dLIl}; of the authorized Person to take prior permission of the SPCR to close down the facility,

(V1) An application for the renewal of an authorization shall be made as laid down tnder these rules;

(vi1) The unit shalt comply with any bther conditions specified in the gurdelines issued by the MoEF or
CPCB/SPCR from time to time,

{¥ii1) The authorization ie valid fop temporary storage of Hazardous Waste within premises only,

(ix) The authorized agency shall ensure tha on-line data with regard 1o quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displaved
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on Display Board of size 6x4 feet outside the main factory gate within premises

(%) It is duty of the authorized Person to take prior permission of this Board to close and cleanup the facility
for treatmeny, storage and disposal of hazardous waste.

(%1} The applicant shall maintain record of hazardous waste in Form-3 and shal| submit annual return in
Form-4 on or before the 30th day of June following 1o the financial year 1o’ which that return relates:
(xi1) In no ease any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All
spillage must also be safely collected and stored,

(Xii1) Before the hazardous waste is stored or dumped in the facility, applicant musi conduet a derailed
physical and chemieal analysis of hazardous waste sample and report to the Board,

(x1¥) Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste containgd jn i1,

(xv) The storage area shoyld be fenced properly and Sign/Natice Board indicating ‘Danger’ and 'Hazardous'
shall be displuyed at appropriate position hoth in Hindi-and English.

{xvi) The industry shal] store non-ferrous metg) Wwaste, used oil/spent oil waste in sealed drums placed 6n
tmpervious floor under covered shed, Hazardous waste if required shall be sold only to Registered
Recyclers/Re- processors,

(Xvi1) In case of “4ny transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wistes Rules, 2016 shall be submitted to the Board.

3. Essential documents to be submitted by the Industry/Unit as Applicable:-

() Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Méanagement and Transboundary Movemen) Rules, 2016 and Thied Party Audit Report,

(1) Envirenment Statement in Form-V of Enviranment (Protection) Rules, 1984

(111) Quarterly compliance report of the CCA, photograph of ETP/APCs/ Waste Sterage Arcy,

b Competent Authority reserves the right to change/modify/add any tme any condition of this CCA_

7. Unit has 10 comply with the follawing specific & general conditions. Non compliance of any provision of
this CCA and Provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Franshoundary Movement) Rules, 2016 will resylts in legal action under the aforesaid Acts and Rules
8. In compliance tp the G.O 101 L8E-7-2021-09 {Writ)/2016 dated 13.10,202 | issued by Department of
Environment, Forest and limate Change, Uttar Pradesh. You are directed 1o develop Mivawaki Forest as
per the SOP available at URL:—http:fmﬂ.J.rw,upncﬁ.inﬂ'rainingSt:ssiun.asp}{ for ensuring timely compliance of
this direction, you are hereby directed to submit a bank Zuarantee with minimum validity of one vear of the
amount equivalent te the sum of initial consent fees {Air and Water) or Rs. S0,000/- (Rs. Fifty Thousand
Uhnly) whichever js more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your comsent will be revoked by the Board,

9.1 the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have lo obtain No ohjection certificate forabstraction of ground water. It will bé the
responsibilny of the industry to comply with the various conditions of the NO( obtained {rom the
competent authority and submit 1o the Board, within 3 months time failing which CTO will be revoked.

General Conditions;-

b The applicany shail get analysed the samples of cfflucnt/emission/hazardous wastes al least once in g three
month from the laboratory recognized by the MoEF and shall report 1o the UPPCH,

2. The applicant shal) however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of ¢ffluent Or gases emission or sewage waste from the unit,

3. Treated Industial waste water and domestic waste water shall be dispus;edj::rimiy at ene-disposal point
The applicant shall provide discharge measurement equipment at final disposal point,

4. The applicant shall strictly comply with conditions of this CCA and subniit compliance report of stipuliated
conditions within 30 days of receipt of this CCA_ ITat any point of time, it is feund that the industry is not
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complying with stipulated conditions of any further direction/instruction 1ssued hy the Board, legal action
shall be initiated against the applicant,

5. The applicant shall maintain pood house keeping. All kaa!vcsﬁpipem’scwerﬂdmms cic. must be leak-proaf

6. The industry shajl provide uninterrupted entry to the STP/ETP inlet ang outlet points, Air Pollution
Control equipment and stack for smooth sampl:’ng‘r‘mbnilnr‘:’ng of efficiency of poilutien contrpl s¥stems,
1. The idustry shall provide Inspection Book af the time of Inspecticn 1o the Board's officials,

8. Whenever due to any accident or other unforeseen act or event. such emission occurs or 15 apprehended 1o
QECUr In éxcess af standards lajd down, such inforntation shall be reported 1o the Board's offices and al]
other concerned offices. In case of failure of pollution control equipment, the production process connedled
to it shall be stopped with immediate effect.

9. The ndustry shal Operate in 8 manner so that all emissions be emitied through designated chimney/stack
uinly,

1. In casc of any damage to the agricalture productivity, human habitation ete. by the operation of industry,
it shall be imperative 1o stap production in the industry with immediate effect and such information shall he
reporied o Board's offices, The industry shall be liablc 1o PaY compensation also in such cases ag dicided by
the Competent Authority,

L The epplicant shall apply before (e 60 days of expiry of CCA or any change in production lypes/
production capacity/many facturing processicapacity enhancement ete or-any change in. effluent discharge
peint or emission point

12 The Board reserves the tfight to revoke/add/modis ¥ any stipulated condition issued along with COA, ig
may be necessary,

S_pueciﬁc Conditions;-

1. This consent 15 valid for CBWTF at BAGI‘[&GAR'ATAAL - NAW&RTGLA, TAPPA HAWEL],
BARGANA - BHAWAPAR, TEHS]L. - SADAR, GORAKHPUR by M/s Integrated Pollution Commitiee
having plant-Incinerator (100 kg/hr). Autoclave {200 kg/batch) and Shredder (50 kg/hr),

2. The CBWTE shall submit the flye £as monitoring report from meineratér and treated effluent quality
Feport from the ETP afier commissioning of CRWTF within 01 month from the issuance of this CTo.

3. This CTO shall only be valid with the effect from the date on which the proponen) oblained TSDF
Membership for the safe disposal of hazardous waste,

4, The proponent could nolstart operation of CBWTE before obtaming membership of TSDJ fuiling which
this CTO would deemed void,

5. Separate Energy meter shall be installed for recording the electricity consumption in the operation of the
ETP and a log book ba maintained,

6, ETP-shall be Uperated and maintained (o cnsure that the treated effluent shall meet the preseribed
standardy.

7. Proper and regular operation of Gps equipments, installed in all the vehicles plying to colleet und
transport Bio Medical Waste: shall be ensured.

8. The CBWTF shall submit the valig NOC from U.P. Ground Water Board for Abstraciion of Ground Water
within (03 months failing which this CTE would be deemied cancel
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9. CBWTF will strictly comply with the CPCB guidelines dated 21.12.2016 for operation ef the Common
Bio Medical Waste Treatment Facility,

10. CBWTFE will comply with the emission Standard for treatment and disposal of Caommon Bio medical
Waste by incineration as per Schedule-11 of BMwW Rules 2016,

Ll Transportation and hﬂnd!ing of Bio-medical Wastes shall be as per the Biomedical Wasie {Management
and Handling) Rules. 2016,

14, The water generated from scrubbing systen of incinerator shatl he treated Lh:_'o_ugh ETP and treated water
shall be reeyeled for serubbing purpose and for irrigation in the premises. No effluent shail be discharged
directly or indireetly outside the premises,

b3, Discarded medicing will be disposed in Incineralor as per BMW Rule, 20016 and sharp pit shatl pe
provided for disposal of waste sharp as per CP(TH:GuiduJin_es.

16, The CBWTF wil] comply with the Bio Medical Waste Management Rules 2016 and annual report shall
be submitted.

I7. The CBWTFE wil comply with the provisions of Hazardous and Other waste (Management and Trans
boundary Movement) Rules. 2016.

I8. The facility will ensure bar coding system to be adopted by member of healtheare facility in accordance
with Bio Medical Waste Management Rules 20 I&,

19 The CBWTE will comply with the Guideline of CPCB and will only cater to beds which are in addition
10 10,000 beds admissible t0 pre-existing CBWTFs located within 75 km radius

20 CBWTFE will comply with the relevant provisions of Environmental Laws,

21, Latest atested copy of Balance sheet/Audited C.A. Certificate indicating (Fixed Assels + Current Assets-
Current Lishilities) for the financial vear 2018-2019 should e submitied to verify the consent fop pityable
by the industry,

220 All :'\’::n—Chlurjn‘_stlud plastic Bags shall be used as per BIS standards and prevailing Plastic Waste
Management Rules, 2016,

23, The wastes must be safely collected in leak Pproof containers and shall be duly marked in a manner

suitable for handling, storage and transpor and the packaging shall be easily visible and be able 1 withstand

paysical conditions and climatic factors. All hazardous waste containers / bags shall be provided with i

general .Eub{:i_ The storage area should be at an isolated Spot in the prémises and must be Fwﬁrﬂéhﬁﬁr"ﬁ&ﬁé?%

duly marked. RAM KUMA RAM KUMAR SINGH
S IN GH Date: 2023.07.26

14:28:23 +05'30°
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24. The authorized person/agency shall ensure tha o adverse impact on the air, soil and waer ineluding
groundwater takes place due to activitjes for which authorization has been requested. Comprehensive safely
measures must be followed in handling of wastes and the staff must be properly trained.

25, s brought 1o your notice that as per the order dated 14-11-2003 passed by the Hon'hle Supreme Coun
in w.p. (e) Nu. 657 of 1993, no mdustry covered under Hazardous ang other Wastes (Management and i
bouridary Movement) Rules, 2016 shall be allowed 1o operate without valid authorization, Tt is also provided
in the same arders that industries which are not complying with the conditions of authorization shall not be
allowed 10 operate. Hence in case you fail 1o apply for authorization, before it expiry or fail to comply with
conditions of the garlier authorization issued 1o you, closure order shall he issued against your industry
without any further notice.

26. The applicant myst file returns on preseribed Farmi- 4 along with a compliance report of this letter and
should adsp Maintain records on Form 3 and Present it to Bogrd's Inspecting officials,

27, In case of voeurrenee of an aceident, complete detsils an form must be sent te UP, Pollution Control
Board at the carliest along with details of mitigate and remedial measures taken,

28. The authorized personfagency shall noy receive, collect, or store any hazardous waste froim any
unauthorized occupier or BERCrator of hazardous wastes. In Casc any hazardous wastes is sald o any other
réprocessing uniy iy must be ensured that such unitis fully complying with environmental requirements and
has g valid authorization of the Board, '

29 In no case any hazardous wasies shall be disposed aff on land, in any drajn or stream. Al spillages of
hazardous chemicals, used containers, of hazardous chemicals sich as flammable COITORivE, explosive and

toXic nature must be safely collected and stared. Non-compatible wastes must be suitably and safely
handled.

30, It 1s within the Powers and functions of the U.p, Pollution Controf Board to modify / revoke the terms
and conditions of the authorization, Registration tssued under the Rule — 7 of Hazardous and Other Wastes
(Management and Tran boundary Movement) Rules, 2016

3. You are directed e display on-line data/display board outside the main factory gate with regard to
quantily and nature of hazardous chemicals being handied in the plant, including waste water and air
emission and solid hazardous waste generated within the factory premises, Necessary compliance should be
sent within 15 days of receipt of this letter.

32, I is the mandatory duty of the authonzed person/agency to comply with the guidelines for transporation
ol hazardous wasie in accordance with rule 18 of Hazardous and Other Waste (Management and Tran
boundary Movement) Rules, 2016,

33 It should be ensured that hazardous wastes shall he properly collected and packed in HDPE bags and then
temiporirily stored in a lined ROC tank/pit with suitable shed,

3, An ETp sludge test report of a laboratory approved under E.P. Act sha)l be submitted along with
compliance of this letter of this office,
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35. Used il will be so1d only 1o recyclers registered with U.P. Pollution Control Board. The record shall he
mainidimed

36. The aceupier, iransporter and operator of 4 facility shall be liabje for damages caused 1o the envirenment
resulting due 1o Improper handling and disposal of hazardous waste listed in schedule 1.2, and 3 and shail he
Hable 1o pay a fing ag levied by the State Pollution Conro) Board under the rujes.

37. Details of raw material (which jg Hazardous waste) and product along with quantity shall be sént within i
month,

3% You shall become the member of any comman TSDF for S.L.F. which has been authorized by UPPCRH
and send the stored hazardous wastes for final disposal to the TSDF and report back to U P.P.CB. with the
required manifesia (document of proof) within one/three month of this letter,

39, The unit shal] ensure that HW, i regularly sent to Authorized common TSDF and shal] pot store [or
mare than 9o days in aecordance with under rule § of HOWM Rules, 2016

40, Copres of Hazardous Waste Manifest in Form-10 shall be sent regularly 19 UPPCH for cach category of
waste senl 1 TSDF/ncinerator.

. This uulhnn’z-atir.rnchgislratiun is valid till the industry is having valid conseny #s per the provisions of
Air{ Prevention and Control of Fnl‘lultnn} Act 1981 and Water (Prevention and Control of Pollution) Aet,
1974,

42. The authorized actyal user ol hazardous and other wastes shall maintain records of hazardous angd other
wastes purchased in a passhook 1ssued by the State Pollution Control Board along with the authorization.

43 The industry shall submit the colored photograph of display board within 15 days,

44, A Bank Guarantee of Rs. 02 Lacs (Rs Two Lacs only) shall be submitted within 15 days including the
above conditions from 01 10 43 which will be-valid otherwise this consenl 1o operate shall be desmed 1o be
withdrawn,

45, Clowuré order is Issued by CPCB or UPPCB agamst any defaulting unit: then CTO issued oarlier will
remain suspended during the closure period and afier ensuring the compliance and afler revacation of
closure order, the CTO will automatically be from the date of issuance of closure order revocition, with
additional conditions mentioned in the closure revacation order,

46, Congealing factual data or submission of false/fabricated dats and failure to comply with any of the

condilions mentioned above may result in withdrawal of this _C‘C.h_:ﬂcha)[xmct action lf:.tﬁfgthﬁ %&ﬁgﬁ Bl
Environment (Protection) Act, 1086, RAM KUMAR

KUMAR SINGH

Date: 2023.07.26
S Wﬁ Hvir&r.mr:‘n lﬂ@ﬂ:%r+.ﬁf3b}-ﬁ

Copy to:

Regional Officer, U.p. Pollution Contiol Bourd, Gorakhpur for information and ICCessary action
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....... 3. Environmental clearance under Environment Im Pact Assessment Notification dated
14.09.2006 .

) The facility was granted CTE on 10.07.2013 and Environmenta Clearance (EC) requirement for
the Bio-Medical Waste Treatment Facility was included in EIA notification 8.0, 142(E). -Dated
17.04.2015. Hence, EC is ot obtained by the facility, Copy of EIA notification dated 17.04.2015
is annexed as Annexure-171.

4. Conelusion and qummendation:
It is evident from above observations: the facility has not valid CCA. UPPCB is rejecting CCA
/{;},; applications of the facility due o non-compliance of environmental forms, provision of the Bio-
medical waste Management Rules, 2016 & CPCB guidelines. The ownersh; p of the facility is also
;Lﬁ‘— seems disputed, UPPCR may take necessary action on show cauge notice against the facility as per

Li]

?{\( : T.L/2V, Vibhuti Khand Gome; Nagar, Lucknow — 226010
/ Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
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it 12. In the light of the facts disclosed in Joint Committee report, prima- facie we are satisfied that
without consent and EC, said CBWTF cannot be allowed to operate, hence, UPPCB and District
Magistrate, Gorakhpur shall ensure that above CBWTC shall not be allowed to operate until further
order of this Tribunal. .........."
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Latitude: 26.693762
Longitude: 83.320665
Elevation: 83.4445
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 971 of 2024

IN THE MATTER OF:

Prajjwal Chand ... Applicant
Versus
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I, Sanjay Kumar Meena S/o Shri Amar Singh Meena, aged about
28 years, presently posted as Incharge District Magistrate, Gorakhpur do
hereby solemnly affirm and state on oath as under:

R say that [ am the Incharge District Magistrate, Gorakhpur and as
such being conversant with the facts and circumstances of the
present case, am competent to swear this affidavit.

2. That vide its order dated 26.09.2024 this Hon’ble National Green
Tribunal, Principal Bench, New Delhi (hereinafter Hon’'ble

Tribunal) to obtain a factual report constitute a Joint Committee

O x i: FNcomprising Uttar Pradesh Pollution Control Board (UPPCB),

Qentral Pollution Control Board (CPCB) and District Magistrale,_
M Drakhpur and direct the District Magistrate, Gorakhpur to act as a
7 istal authority.

4. That in compliance to the order dated 26.09.2024 passed by this
Hon’ble Tribunal and to verify the factual status of the M/s
Integrated Pollution Committee a joint inspection team has carried
an inspection on 28.10.2024. The detailed Joint Inspection Report
alongwith its respective annexure is being attached herewith as
Annexure No.-R/1.

5. That on account of unavoidable circumstance the said Joint

Committee Report has not been filed in time wherefore vide its

Tmr H‘%‘pcnh i : 7
NOTARY ; :
Distic Court, Gorakhpur [ 5\"’11 -3 QC‘ /%(Q./;;‘m
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order dated 07.11.2024 this Hon'ble Tribunal was pleased to allow

further one week time to submit the report.

6.  That the present affidavit alongwith the Joint Committee Report is
submitted before this Hon’ble Tribunal for kind perusal and
consideration.

. That the annexure annexed to this present accompanying affidavit

are true copy of their respective original.

DEPONENT

VERIFICATION:

Verified at Gorakhpur on this the 18 day of November, 2024 that the
contents of above affidavit are true and correct to my knowledge based on
records and information received and believed to be true, no part of it is

false and nothing material has been concealed therefore,

DEPONENT
L}J‘h

\1

((m mrﬁmmm*

( DISTIC COURT (GKP. JJ

"\ wwﬁ“ﬁ xﬂ
\\

,/ A
Sl. Ne.. Date r%rﬂ-wq
Attested the Signature r!}n mb | 4t
Sri/Smi./Km. .S CWMEQM:L J STeae ot T
Whﬂ'qlrnl. ayiur tr||r |5 M}?} %
on this... ﬁh" lore f\*’{”
R Doty
ﬂl"ll.l "I."ri has s fuc f y i I%q”“

I “&m;L
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NOTARY Distic Cu
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Annexure-|

Item No.03 Court No. 2
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.971 /2024

Prajjawal Chand CAPplicant
Versus

State of UP- Respondent

Date.of hearing: 26.08.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMEER
HON'BELE DR. AFROZ AHMAD, EXPERT MEMBER

Applicantis) None

Respondents:

ORDER

L. Prajjwal Chand, son of Om Prakash Chand residént of village
Chilawa, District Gorakhpur has sent this letter petition dated
06,02.2023 which has been registered as Original Application

{hereinafter referred to 'OA) under Sections 14 and 15 of National Green

Tribunal Act, 2010 (hercinafier referred to as NGT Act, 20107 in

exercise of sup-moto jurisdiction in view of law laid down by Supreme

ourt in Municipal Corporation of Greater Mumbai Versus Aniita

e N %
(ngb::_.R KATHTR PMI'II.'}' |
DIST.C GOV T (GRF | C':_:'_E inhea and Others, (2022) 13 SCC 401,
. Fen g 37 1993 g;
C}(\\ Jogt :?;V/ 2. Complainent has stated that M/s Integrated Pollution Commitiee
is operating a “Common Medical Bio-waste Treatment Facility
fhereinafter referred to as ‘CMBTF) and it has been wrongly granted
Consent to Operate (hereinafter referred 'CTOY) on 26.07 2023 though
Just about 20 days back, on 05.07, 2023, application for grant of CTO

was already rejected. It is also said that the said CMWTF is not meeting

siting criteria and even CTO has not Been granted to the Facility but to
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one Arun Awasthi who is a close stranger and not competent to Have

been granted CTO to run the above Eacility,

3. Documents appended to the complaint show that facility was also
not found complying with the conditions of consent. Further, it is also
not clear as to whether facility has obtained Environmental clearance
under Environment Impact Assessment Notification dated 14.09.2006 as
amended from time o time.

i In these circumstances, belore proceeding further in the matter we
find it appropriate to obtain a factual report for which we caonstitute a
Joint Committee comprising Uttar Pradesh State Pollution Control Board,

Central Pollution Control Board and District Magistrate, Gorakhpur,

By Bastrict Magistrate, Gorakhpur shall be the Nodal Authority for co-

ardination and compliance.

a, Above Committee shall collect relevant information, particularly an
the aspeets which we have indicated above, and submit a factual report

within one month.

List for further consideration on 07,11.2024.

N
TERLR NATH TRPA =i

divedeind A Sudkir Agarwal, J
fy EI|E.:"" L2 i g{i B i

LiFE g

Br. Afroz Ahmad, EM

September 26, 2024
Original Application No:971 /2024
M

mbf!f;:m}'

NOTARY 2

Distic Conpr Gurakf,
B- 11—
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Joint Inspection Report of M/s Integrated Pollution Committee
in the matter of
Prajjawal Chand Vs State of UP
in
Original Application No. 971/2024

1. Background

Hon'ble Mational Green Tribunal, Principal Bench, New Delhi vide its order dated 26.09.2024 in
the matter of Prajjawal Chand Vs State of UP (Original Application No. 971 /2024) directed for
factual report of M/s Integrated Pollution Committee, Vill. - Baghagada, Taal- Navartaal, Tappa
Haveli, Pargana Bhauvapaar, Tehsil- Sadar, Distt. - Gorakhpur. Relevant para of Hon'ble NGT

order is as under: -

"4 In these circumstances, before proceeding further in the matter we find it appropriate to
obtain a factual report for which we constitute a Joint Committee comprising Uttar Pradesh State
Pollution Control Bﬂard, Central Pollution Control Board and District Magistrate, Gorakhpur.

3. District Magistrate, Gorakhpur shall be the Nodal Authority for coordination and compliance.
6. Above Committee shall collect relevant information, particularly on the aspects which we have
indicated above, and submit a factual report within one month.

7. List for further consideration on 07.11.2024."

Copy of the reference NGT order is annexed as annexure - 1.
In compliance of NGT order, joint inspection of M/s Integrated Pollution Committee (Hereinafter
referred as “The facility™) was carried out on October 28, 2024 by following officials-

1) Shri. Anjani Kumar, Additional District Magistrate, Gorakhpur
2) Shri. Runa Oraon, Scientist-E, CPCB, Regional Directorate, Lucknow
3) Shri. Ram Milan Verma, SA, UPPCB, Regional Office, Gorakhpur

Salient observation and recommendation as per reference NGT order based on site inspection and
available records are as under:

(%) \ 7 /\%/

Prajjawal Chand Vi State of LIP Page 1 of 4




13 Dhsen'atinns:

a)

b)

The facility is having incinerator with capacity 100 Kg/Hr., Autoclave-200 Kg/Batch and
Shredder-50 Kg/Hr for bio-medical waste treatment. During visit, facility was not
operational and no bio-medical waste was found stored at the facility.

Incinerator of the facility is equipped with automatic feeding system with dual chamber.
Residence time of flue gas in the Secondary chamber is 03 second. Emission from the
incinerator is vented through stack of heigh approx. 30 m followed by Wet Scrubber and
Venturi scrubber as APCD.OCEMS has been installed at incinerator stack and it is
informed that it is connected with CPCB server.

The facility has installed ETP, which comprises of Equalization Tank, Bio-logical Tank.
Seftling Tank. Sand Filter, Activated Carbon Filter. During inspection, ETP was not

operation-and no effluent received at ETP.

Siting Criteria:

d)

e)

£)

g

The facility was granted Consent To Establish (CTE) on 10.07.2013 with validity of two
vears. The CTE was granted to the facility based on field inspection by official of UPPCB
on 20.02.2013. As per report. nearest residential area is approx. 500 m. Copy of site
inspection report and N.0.C. issued by U.P.P.C.B. is annexed as Annexure-2 & 3. During
visit, residential area was observed within 500 m from the location of CBWTF plant.
Presently, Bio-medical waste generated from HCFs (Health Care Facilities) of Gorakhpur
City is treated in 02 (two) CBWTFs (Common Bio-medical Waste Treatment Facilities).
One CBWTF (M/s AV Bio-medical Services) is located in Maharaj Ganj {approx. 75 km
from the facility) and another CBWTF (M/s Medical Pollution Control Committee)
located at Khalilabad (located approx. 32 km from the facility).
It is informed by the facility representative: presently the facility is having 22 member
HCFs. Bio-medical waste is sent to its sister concern CBWTF (M/s Medical Pollution
Control Cammitiee) located at Khalilabad for treatment.
The location of facility was surveyed by the Lekhpal for the current status of land and
residential area. Report of Lekhpal is annexed as Annexure-4. That as per point no. (i) of
Lekhpal Report, Owner of Gata No. 576 & 577 is Shri Awadh Raj (Land Owner) Sio
Durpat has made land agreement with Shri Anup Kumar Pandey on 16.01.2014 for ten
years, which has completed on 15.01.2024. Further, Owner of land has made agreement
with Shri Arun Kumar Awasthi, S/o Shri Shrikant Awasthi. Agreement has been made on
02.02.2024, which is valid for 10 years.

A7 N~
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h) It is also informed that four people (Sh. Anup Pandey, Sh. Arun Awasthi, Sh, Arun Mishra
and Dr. Vinay Verma) have made represeéntation to the Regional Officer, UPPCB,
Gorakhpur to establish their ownership towards this CBWTF. Hence. the ownership of this
CBWTF is seems disputed.

Consent fo Operate and compliance status:

i) Authorization under the Bio-medical Waste (Management & Handling) Rules, 1998 (as
amended Rules, 2000) was granted to the facility on 29.04.2015, which was valid for one
year.

) The facility has been installed by project proponent after obtaining NOC. Consent To
Operate (CTO) under the Air (Prevention and Control of Pollution) Act, 1981 (as
amended) was granted to the facility on 06.10.2016, which was valid from 24.09.2016 to
31.12.2017. Consent To Operate (CTO) under the Water (Prevention and Control of
Pollution) Act, 1974 was granted on 01.10.2016, which was valid from 24.10.2016 to
31.12.2017. Copy of CTO are annexed as Annexure-5 & 6.

k) The present status of CCA & authorization applied and granted by the facility is as below:

: Validity
Applied on Granted on ;
From Till
CCA 07.07.2023 26.07.2023 07.07.2023 31.12.2023
Authorization 27.05.2023 27.07.2023 27.07.2023 26.07.2028

[} The facility applied for CCA (Consolidated Consent to Operate and Authorization) on
28.03.2023, which was refused by UPPCB on 05.07.2023 for non-compliance of
environmental norms. Copy of refusal letter issued by UPPCB is annexed as annexure-7.

m) The facility again applied for CCA on 07.07.2023 and CCA was granted on 26.07.2023,
which was valid from 07.07.2023 to 31.12.2023.CCA was granted with bank guarantee of
Rs 02 lacs. Compliance status of previous CCA is annexed as Annexure-8. Presently, the
facility has not valid CCA,

n) The facility has again applied for CCA on 14/12/2023, 24/03/2024 and 08/06/2024 to
UPPCB. But, UPPCB has rejected the CCA for non-compliance of environmental norms.
as per provision of Bio-medical Waste Management Rules, 2016 & CPCB guidelines.
Copy of the rejection letters along with reason of rejections are annexed as Annexure- 9,

0) The facility has been granted CTO only from 24.09.2016 to 31.12.2017 and 07.07.2023 to
31.12.2023. UPPC_B is continuously refusing CCA application of the facility due to non-

N
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compliance of environmental norms, provision of the Bio-medical waste Management
Rules.2(16 & CPCB guidelines.

p) The facility has been granted Authorization under the Bio-Medical Waste Management
Rules, 2016 on 27.07.2023, which is valid till 26.07.2028.

q) UPPCB has been issued show cause notice to the facility on dated 02.07.2024. Copy of

‘show cause notice is annexed as Annexure-10.

3. Environmental clearance under Environment Impact Assessment Notification dated
14.09.2006
r) The facility was granted CTE on 10.07.2013 and Environmental Clearance (EC)
requirement for the Bio-Medical Waste Treatment Facility was included in EIA
notification $.0.1142(E). -Dated 17.04.2015. Hence, EC is not obtained by the facility.
Copy of EIA notification dated 17.04.2015 is annexed as Annexure-11.

4. Conclusion and Recommendation:

It is evident from above observations; the facility has not valid CCA. UPPCB is rejecting CCA
applications of the facility due to nen-compliance of environmental norms, provision of the Bio-

medical waste Management Rules,2016 & CPCB guidelines. The ownership of the facility is also
Seem

£
disputed. UPPCB may take necessary action on show cause notice against the facility as

per law.

Committee Member Signature

Shri. Anjani Kumar, Additional District

o
Magistrate, Gorakhpur f%‘a-w\l- i

Shri. Runa Oraon, Scientist-E, CPCB,
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os|! ~
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Shri. Ram Milan Verma, SA, .UPPCB_.[ A o~ f[ﬁa_
Regional Office, Gorakhpur Uf A \\\
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UTTAR PRADESH POLLUTION CONTROL BOARD

W Building. No, TC-12V Vibhuti Kh nti Nag know-226 (10
& | utlding. No, TC-12V Vibhuti K gn-;l. Gomiti Nagar, Lucknow-226 () |

i i Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-522-2720764
Rl Na, - Pated ; 05/07/2023
IH.-?Z-iz.’l.lI‘PIT.'IL"Gurﬂkhpur{L'PPf-‘,BRU}ICTGIhmh."ﬂ(]RAKHPURHU
23
Tar,

M/S DR PRANJAL PATEL

INTEGRATER POLLUTION COMMITTE

Vill, Baghagada. Taal-Navarnaal, Tappa Haveli, Pargana Bhauvapaar. Tahsil -Sadar, Dist,
Crerakhpur (GORAKHPUR, |

GORAKHPUR

Sub: Conselidated Consent to Operate and/or Authorisation hereinafter referred to as the
CCA (Consolidated Consent & authorization) Application under section 25126 of Water
(Prevention & Control of Pollution) Act, 1974 as amended, under section 21/22 of Air
{(Prevention & Control of Pollution) Act, 1981 as amended and Authorization under the

provisions of Hazardous and Other Wastes {Management and Transboundry
Movement) Rules |, 2016.

Kindlyrefer 1o vour Congolidated Consent 10 ( Iperate and/or Authorisation hereinafier referred
s the COA (Consoliduted Consent & authorization) application dated 28/05/2023 and receivied on
IS M S nder section 156 of Water (Prevention & Cantrol of Pollution) Act, 1974 as amended, under
section 2122 0 Kir (Prevention & Control of Pallution) A¢t. 1981 as amended and Authorization under the
pronssons of Hazardous and Other Waktes {Management and Transboundry Movement) Rules. 2016, Your
application and the information submitted by you have been examined along with the facts found durimis

inspection made by officers of UPPCH on 06/06/2023 . Your consent application is hereby refused due o
Balloswing regson.

Reasins :-
Ihe double chamber incinerator, shredder and autoclave were installed in the unit, but the capacity of the
st could not be verified due to absence of documents.

4

S the day (date-0)1 062023 ol inspuction, the

autematic feeding arrangement temperatire senser, PILC
conirol system inincineraror were not insialled.

Vol breredse e residens ime in secondary chamber, no arcangement has beey nisde il thedie of
spertion (dare= 00062055 |

b OUEMS s notinstalled at the Ginal paint of discharge of treated effluent.

5. The reeveling arrangement of treated effluent is also not installed,
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6. Uring inspection, the ramp for washing of vehicles and the arrangement to cater the polluted effluent
pendrited From the'same were incomplete.

- Metal road is not established for movement of vehicles.
8 Nooseparile energy meters were instatled for operation of ETP and APCS.

W The cquipment installed in CBWTF are niot meeling the criteria mentioned in revised guidelines for
Commion Bio-Medical Waste Treatment and Disposal Facilities,

HO. During the inspéction the ETP was found in decrepit condition.
1 The indystry his net installed graphic or computer recording device with incinerator system,
13, The remporary storage of Rio Medical Waste was found in decrepit condition during inspection.

3. As perthe RO inspeetion report dated 14.06.2023, a Village- Talanver having population abour 1200
Peoples is-establish about 800 meters in East direction, a Village- Harharwa having population about 1500
peoples is establish about 700 meters in West direction, a Village- Bardaha Chauraha having populatian
ahout 2500 peoples is establish about 250 meters in South direction, a Heritage Academy Inter College is
“atitbhish abour 800 meters in South-West direetion, o Village- Baragara having population about 5500
puopies is-establish about 400 meters and a SS Convent School 15 establish aboul 200 meters in North
direetion, o Village- Talanver (Lala ka Tola) having population about 600 peoples is establish about 250
meters i South-East direction of the CBWTTE. Henee it is clear frem the aforesaid facts that now sensitive
or resudential features are became available within the 500 meter radius of the CBWTF, soias of now the sice
of the CBWTF is nat suitable as per the Guidelines for the CBWTF made by the CPCB.

I'ne Consolidated Consent 1o Operate and/or Authorisation hereinafter referred (o s the CCA
(Comsaiidated Consent & duthorization) Application under section 25/26°of Water (Prevention & Control of
Pollunon) Act. 1974 as amended, wider section 21/22 of Air (Prevention & Control of Pollution} Act, 1981
s amended and Authorization under the provisions of Hazardous and Other Wastes (Management and
Pramsboundey Movement) Rules , 2016 is heteby refused, Further, you are hereby informed to comply with
the mandatary provisions of Water Aet 1974, Air Act 198] and HWM Rules 2016

HAM Bigitally signed by

- ’ . 3 ; RAM KUMAR SINGH
This order is issued with the approval of competent authority.  KUMAR i_-;::_ 202:;&?%95

S NGH 11:44:70 #0530
{ Authorized Signatory )

Chief Environmental Officer (Circle-6)

Copy To -

segionul Officer, ULP. Pollution Control Board. Gorakhpur for information and necossary action
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ANNEXURE-VIII

Point wise compliance report of CCA condition of M/s Integrated Pollution Committee,

Vill. Baghagada, Taal-Navartaal, Tappa Haveli,

Dist. Gorakhpur.,

Pargana Bhauvapaar, Tahsil -Sadar,

' Sr. No

Condition of CCA

Compliance Status

The authorization shall comply with the provisions of the
Environment (Protection) Act, 1986, and the rules made there under.

Mot Complied

The authorization and its renewal shall be produced for inspection at
the request of an officer authorized by the SPCB.

CB.W.TE. is non-
operational

The person authorized shall not rent, lend, sell, transfer or otherwise
transport the hazardous wastes without obtaining prior permission of
the SPCB,

Cwners I{fp of
C.B.:W.T.F, is
disputed

Any unauthorized changes in personnel. equipment as working
conditions as mentioned in the application by the person authorized
shall constitute a breach of his authorization.

CBW.TF. is

nan-
operational

It is the duty of the authorized person 1o take prior permission of the
SPCB 1o close down the facility.

Not Complied

An application for the renewal of an authorization shall be made as
laid down under these rules.

Not Complied

1ime.

The unit shall comply with any other conditions specified in the
guidelines issued by the MoEF&CC or CPCB/SPCB from time to

Mot Complied

The authorization is valid for lemporary storage of Hazardous Waste

C.H.iﬁ.’r‘.}-‘. is-nm1~

applicant must conduct a detailed physical and chemical analysis of

: within premises only. operational
The authorized agency shall ensure that on-line data with regard to E W T F i aon
quantity and nature of hazardous chemicals being used in the plant as operational
9 well as air emission and waste generated within premises is displayed &
on Display Board of size 6x4 fect outside the main factory gate | Display Board not
within premises nstalled
It is duty of the authorized person 1o take prior permission of this ) _
i Board 1o close and cleanup the facility for treatment, storage and E1'B'\'|".F"l1'F' iy
. operational
= dmpﬂg:_-ul of hazardous waste,
The applicant shall maintain record of hazardous waste in Form3 | i
11 and shall submit annual return in Form-4 on or before the 30t} day of | Not Complied '
June following to the financial year to which that return relates.
In no case any hazardous waste shall be disposed off on and. in any ) a2
12 drain, or into any water streanm. All spillage must also be safely C.H-.W_.I_P, il
. collected and stored. Resonal
Before the hazardous waste is stored or dumped in the facility,
13 Not Complied
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hazardous waste sample and report to the Board,

Dried hazardous sludge from the process in the plant shall be stored
in double lined HDPE pit constructed with R.C .C. or such material
which does not react with the waste contained in it.

Not Complied

The storage area should be fenced properly and Sign/Notice Board

15 indicating 'Danger’ and 'Hazardous' shall be displayed at appropriate | Not Complied
position both in Hindi and English. _ ,
T industr:._; shall store non-ferrous metal waste; used ail/spent il
” | waste in sealed drums ’placed_ﬂn impervious floor under covered e G
shed. Hazardous waste if required shall be sold only to Registered
Recyelers/Re-processors
In case of any transportation of hazardous waste, the details in Form-
17 10 of the Hazardous and Other Wastes Rules; 2016 shall be | Not Complicd
| submitied to the Board,
General Condition:
Sr. No Condition of Consent Compliance

The  applicant  shall get  analyzed the samples of
elffluent/emission/hazardous wastes at least once in a three month
from the labaratory recognized by the MoEF&CC and shall report to
the UPPCB.

Mot Complied

bt

The applicant shall however. not withou! the prior consent of the |

Board bring into use any new or altered outlet for the discharge of
effluent or gases emission or sewage waste from the unit.

C.B.W.T.F. is non-
operational

Lad

Treated Industrial waste water and domestic waste water shall be
disposed jointly at one disposal point. The applicant shall provide
discharge measurement equipment at final disposal point.

Not Complied

The applicant shall strictly comply with conditions of this CCA and
submit compliance report of stipulated conditions within 30 days of
receipt of this CCA. If at any point of time, it is found that the
industry is not complying with stipulated conditions or any further
direction/instruction  issued by the Board, legal action shall be
initiated against the applicant,

Not Complied

The applicant  shall  maintain good  housekeeping. All
valves/pipesisewer/drains ete, must be leak-proof

Complied

The industry shall provide uninterrupted entry to the STP/ETP inlet
and outlet points, Air Pollution Control equipment and stack for
smooth  sampling/monitoring  of efficiency of pollution control
s_}'ﬁiems.

Complied

The industry shall provide Inspection Book at the time of inspection
to the Board's officials.

Nat Complied

Whenever due to any accident or other unforeseen act or event, such
emission occurs or is apprehended to oceur in excess of standards

Not Applicable
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laid down, such information shall be reported to the Board's offices
and all other concerned offices, In case of failure of pollution control
equipment, the production process connected to it shall be stopped
with immediate effect.

The industry shall opérate in a manner so that all emissions be
emitted through designated chimney/stack only.

C.B.W.TF, is non-
operational during
the visit

In case of any damage to the agriculture productivity, human
habitation ete: by the operation of industry, it shall be imperative to
stop production in the industry with immediate effect and such
information shall be reported to Board's offices. The industry shall be
liable to pay compensation also in such cases as decided by the
Competent Authority

C.B.W.T.F. is non-
operational

The applicant shall apply before the 60 days of expiry of CCA orany
change in production types/ production capacity/manufacturing
process/capacity enhancement etc. or any change in efflueni
discharge point or emission point

Mot Complied

The Board reserves the right to revoke/add/medify any stipulated

condition issued along with CCA, as may be necessary.

Need no compliance
report

Specific Condition:

Sr.
Na.

Condition of CCA

Compliance

This consent is valid for CBWTF at BAGHAGARATAAL -
NAWARTOLA, TAPPA HAWELI, PARGANA - BHAWAPAR.
TEHSIL - SADAR, GORAKHPUR by M/s Integrated Pollution
Committee having plant-Incinerator (100 kg/hr), Autoclave (200
kg/bateh) and Shredder (50 kg/hr),

Complied

3

The CBWTF shall submit the flue gas monitoring réeport. from
incinerator and treated effluent quality report from the ETP after
commissioning of CBWTF within 01 menth from the issuance of this
CTO

Not Camplied

Lad

This CTO shall only be valid with the effect from the date on which the
proponent obtained TSDF Membership for the safe disposal of
hazardous waste.

MOU  has been
made with TSDF
on 20.08.2023,

The proponent could not start operation of CBWTFE before obtaining
membership of TSDF, failing which this CTO would deem void.

As above

Scparate Energy meter shall be installed for recording the élec!.ri-:ily

| consumption in the operation of the ETP and a log book be maintained

Complied

ETP shall be operated and maintained to ensure that the treated effluent

C.B.W.T.F. is non-
operational

Pape 3 of 7
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shall meet the preseribed standards.

Proper and regular operation of GPS equipments, installed in all the
vehicles plying to collect and transport Bio Medical Waste, shall be
ensured.

C.B.W.TF. is non-
operational.

The CBWTF shall submit the valid NOC from U.P. Ground Water |

Board for Abstraction of Ground Water within 03 months failing which
this CTE would be deemed cancel.

Not Complied

CBWTF will strictly comply with the CPCB guidelines  dated
21.12.2016 for operation of the Common BRio Medical Waste
Treatment Facility.

Not Complied

CBWTFwillcomplywiththeemissionStandardfo rireatmentanddisposalaf
CommaonBiomedical wasteby incinerationasperSchedule-
HoBMWRules2016.

TransportationandhandlingofBio-

medic ﬂlWﬂSlﬂ-ﬁShﬂ”bEﬂSpEﬂhEBi{’lm edical Waste(ManagementandHand

ling)Rufes 2016

C.B.W.T.F, is non-
operational,

Record w.r.t. operational parameter of autoclave such as lemperature,
pressure ete. as well as records for validation test conducted to check

| efficiency of autoclave shall be maintained.

Not Complied

The incinerator is Operated in accordance with Bio-Medical Waste
Management Rules. 2016 w.rt maintenance of temperature for
primary and secondary chamber of incinerator.

C.B.W.TF. is non-
operational,

I3

The water generated from scrubbing system of incinerator shall be
treated through ETP and treated water shall be recycled for scrubbing
purpose and for irrigation in the premises. No effluent shall be
discharged directly or indirectly outside the premises.

C.B.W.T.F. 15 non-
operational

Discarded medicine will be disposed in incinerator as per BMW Rule,
2016 and sharp pit shall be provided for disposal of waste sharp as per
CPCB Guidelines.

C.BW.T.F. 5 nop-
operational

I'he CBWTF will comply with the Bio Medical Waste Management
Rules 2016 and annual report shall be submitted.

Annual report has
been submitted to
UPPCRH on
20.06,2024.

I'he CBWTF will comply with the provisions of Hazardous and Other
waste (Management and Trans boundary Movement) Rules, 2016,

Not Complied

The facility will ensure bar coding system to be adopted by member of
healtheare facility in accordance with Bio Medical Waste Management
Rules 2016.

C.BW.T.F, is non-
operational

The CBWTF will comply with the Guideline of CPCR and will only
cater to beds which are in addition to 10,000 beds admissible to pre-
existing CBWTFs located within 75 km radius

Complied

CBWTE will comply with the relevant provisions of Environmental
Laws,

CHBW TH = ron
uﬂmionz!l
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Latest attested copy of Balance sheet/Audited C.A. Certificate
indicating {Fixéd Assets + Current Assets- Current Liabilities) for the
financial year 2018-2019 should be submitted to verify the consent fee
payable by the industry

Not Complied

All Non-Chlorinated plastic Bags shall be used as per BIS standards

| and prevailing Plastic Waste Management Rules, 2016.

CBWTI:F 15 non-
operational

The wastes must be safely collected in leak proof containers and shall
be duly marked in a manner suitable for handling, storage and transport
and the packaging shall be easily visible and be able to withstand
physical conditions and climatic factors. All hazardous waste
containers / bags shall be provided with a general label. The storage
area should be at an isolated spot in the premises and must be fenced,
covered and duly marked.

C:BW.T.F. is non-
operational

The authorized person/agency shall ensure that no adverse impact on
the -air, soil and water including proundwater takes place due to
activities for which authorization has been requested. Comprehensive
safety measures must be followed in handling of wastes and the staff
must be properly trained.

C.B.W.T.F. 15 non-
operational

passed by the Hon'ble Supreme Court in W.P. (¢) No, 657 of 1995, no
industry covered under Hazardous and other Wastes (Management and
Iran boundary Movement) Rules, 2016 shall be allowed to operate
without valid authorization. It is also provided in the same orders that
industries which are not complying with the conditions of authorization
shall not be allowed to operate. Hence in case you fail to apply for
authorization, before its expiry or fail to comply with conditions of the
earlier authorization issued to you, elosure order shall be issued against
your industry without any further notice,

It is brought to your notice that as per the order dated 14-11-2003

CRW.T.F. is non-
operational

e
1A

The applicant must file returns on prescribed Form- 4 along with a
compliance report of this letter and should also maintain records on
Form 3 and present it to Board's inspecting officials.

Net Complied

In case of occurrence of an aceident, complete details on form must be
sent to LLP. Pollution Control Board at the earliest along with details of
mitigate and remedial measures 1aken,

C.BW.T.F is non-
operational

Fhe authorized person/agency shall not receive, eollect, or store any
hazardous waste from any unauthorized occupier or generator of
hazardous wastes. In case any hazardous wastes is sold to any other
reprocessing unit it must be ensured that such unit is fully complying
with environmental requirements and has a valid authorization of the

| Board,

1

C.BW.TF, is non- |
operational

In no case any hazardous wastes shall be disposed off on land, in any
drain or stream. All spillages of hazardous chemicals; used containers,

| of hazardous chemicals such as flammable corrasive, explosive and

Complied
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is valid till the industry is having valid
consent as per the provisions of Aijr (Prevention and Control of
Pollution) Act 1981 and Water (Prevention-and Control of Pollution)
Act, 1974,

Need no
compliance report

The authorized actual user of hazardous and other wastes shall
maintain records of hazardoys and other wastes purchased in a
passbook issued by the State Pollution Contral Board along with the

authorization.

The industry shall submit the
within 15 days

colored photograph of display  board

Not Complied

Not Complied

43

A Bank Guarantee of Rs, 02 Lacs (Rs Two Lacs only) shall be
submitted within 15 days including the above cond itions from 01 to 43
which will be valid otherwise this consent to operate shall he deemed:
1o be withdrawn,

Camplied.

44

Closure order is issued by CPCB or UPPCRE against any defaulting
unit, then CTO issued earlier will remain suspended during the closure
period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be from the date of issuance
of closure. order revocation, with additional conditions mentioned in
the closure revocation order,

Need no
compliance report

Concealing factual data or submission of false/fabricated data and
failure to comply with any of the conditions mentioned above may
result in withdrawal of this CCA and attract action under the provision
ol Environment ( Protection) Act, 1986

Meed no
compliance report
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o e ANNEXURE- IX
URPCE '
- UTTAR PRADESH POLLUTION CONTROL BOARD
Y T :
_a?.“' > e Building No. TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226 010
oy Gaeh Telephone: +91-522-2720831, 2720681, 2720691 (Fax); +91-522-2720764
Ref No. - Dated : 23/01/2024
19767 1/UPPCB/Gorakhpur(UPPCBRO)/CTO/both/GORAKHPUR/20
23
To.

M/S DR PRANJAL PATEL

INTEGRATED POLLUTION COMMITTEE

Vill, Baghagada, Taal-Navartaal, Tappa Haveli, Pargana Bhauvapaar, Tahsil -Sadar, Dist.
Gorakhpur GORAKHPUR GORAKHPUR,

GORAKHPUR

Sub:  Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the
CCA (Consolidated Consent & authorization) Application under section 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 as amended, under section 21/22 of Air
(Prevention & Controel of Pollution) Act, 1981 as amended and Authorization under the

provisions of Hazardous and Other Wastes (Management and Transboundry
Movement) Rules , 2016,

Kindly refer to your Consolidated Consent to Operate and/or Authorisation hereinafier referred
lo as the CCA (Consolidated Consent & authorization) application dated 14/] 272023 dand received on
14/12/2023under section 25/26 of Water (Prevention & Control of Pollution) Act, 1974 as amended, under
section 21/22 of Air (Prevention & Control of Pollution) Act,1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry Movement) Rules, 2016, Your
application and the information submitted by you have béen examined along with the facts found during

inspection made by officers of UPPCB on 15/01/2024 . Your consent application is hereby refused due 10
following reasen.

Reasons =

L. As per the propesal of the CBWTF, during inspection of RO dated 27, 12.2023, filter press was not
installed in the ETP and ETP was also not in operation during mspeetion,

2. The capacity of shredder and autoclave could not verify due to unavailability of related documents during
inspection,

3. Automatic feeding system in incinerator has not been installed and temperature Control Sensor has not
been instalied till the date of inspection dated 28.12.2023,

4. PLC Control System has not been installed in the incinerator till the date of inspection dated 28.12.2023;
3, Online Continuous Emission Monitoring System which is installed in stack but same is niot connected with
server of CPCB till the date of inspection dated 28.12.2023,

6. No graphie or computer recording device was found attached with incinerator til] the date of inspection
dated 28.12,2023,

7. No measuring devices were installed at the infet and outlet of ETPtill the date of Inspection dated
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8. The unit has not furnished the compliance report w.r.t last CTO issued under Air/Water Act and also unit
has not obtained authorization under HWM Rules,

9, The CBWTF is not meeting the Guidelines for Menitoring Compliance of Common Biomedical Waste
Treatment Facilities by State Pollution Control Boards / Pollution Control Committees prepared by CPCB,

The Conselidated Consent to Operate and/or Authorisation heréinafter referred to as the CCA
{Consolidated Consent & authorization) Apphcation under section 25/26 of Water (Prevention & Control of
Pallution) Act, 1974 as amended, under section 21/22 of Air (Prevention & Control of Pollution) Act, 1981
as amended and Authorization under the provisions of Hazardous and Other Wastes (Management and
Transboundry Movement) Rules , 2016 is hereby refused, Further, you are hereby mformed to comply with
the mandatory provisions of Water Act 1974, Air Act 1981 and HWM Rules 2016

This order is issued with the approval of competent authority.

( AuhRigitallysigned
RAM : by RAM KARAN

Date; 2024.01.23
chierlﬂmmﬂncwﬂ&sﬂm5'39'

Copy To -

Regional Officer, U.P. Pollution Control Board, Gerakhpur for infurﬁﬁmd necessary’ 4siipthlly signed by
RAM KARAN

Cate: 2024.01.23
(‘hie%%ma] CificddfCArkE 40530

( Authorized Signatory )
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UTTAR PRADESH POLLUTION CONTROL BOARD

“}“"@;\. Building No. TC-12V Vibhuti Khand, Gornti Nagar; Lucknow-226 010
A1 91 [ Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-522-2720764

Ref No. -
205099/ U PPCBIGorakh pur(UPPCBROYCTO/both/ GORAKHPUR/ 20
24

Dated : 28/05/2024

Ta

M/S DR PRANJAL PATEL

INTEGRATED POLLUTION COMMITTEE

Integrated Pollution Committee Vill- Baghagada, Taal- Navartaal, Tappa Haveli, Pargana
Bhauvapaar, Tahsil Sadar, Corakhpur, GORAKHPUR,

GORAKHPUR

Sub:  Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the
CCA (Consolidated Consent & authorization) Application under section 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 as amended, under section 21/22 of Air
(Prevention & Control of Pollution) Act, 1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transhoundry
Movement) Rules , 2016.

Kindly refer to your Consolidated Consent to Operate and/or Authorisation hereinafter referred
to as the CCA (Consolidated Consent & authorization) application dated 247032024 and received on
24/03/2024under section 25/26 of Water (Prevention & Control of Bollution) Act, 1974 as amended, under
seetion 21/22 of Adr (Prevention & Control of Pollution) Act, 1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry Movement) Rules, 2016. Your
application and the information submitted by you have been examined along with the facts found during
inspection made by officers of UPPCB on 30/04/2024 | Y our consent application is hereby refused due to
following reason.

Reasons :-

L EBWITE was found operational during Regional Office, Garakhpur inspection dated 06.04.2024, in which

they have reported that during inspection it appeared from the plant that the plant has been operated only for
inspection,

2-Itis-also mentioned in the above inspection report that many people's have sent letters to the Regional
Officer, UPPCB, Gorakhpur to establish their ewnership towards this CBWTF, hence the ownership of this
CBWTF seems to be disputed.

3. The capacity of incinerator, shredder and autoclave could not veri fy due to unavailability of related
documents during inspection and the temperature in primary, secondary chamber wére not maintained aiso.

4 PLC Control System has not been installed in the incinerator till the date of inspection dated 06.04.2024,
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5. Onling Continuous Emission Monitoring System which is installed in stack but same is not connected with
server of CPCB till the date of inspection dated (6.04.2024.

6. No measuring devices were installed at the inlet and outlet of ETP till the date of inspection dated
06.04. 2024,

1. The unit has not furnished the compliance report w.r.t last CTO issued under Air/'Water Act.

8. The sample of effluent from the outlet and inlet of ETP were collected on 05.04.2024 and deposited in RO
lab for analysis. As per the analysis report, the result of the parameter was found almost same wir:t inlet and

autlet, hence 1t is evident from the analysis report that ETP was not operated and made operational only for
inspection,

9. No graphic or computer recording device was found attached with incinerator till the date of mspection
dated 06.04.2024.

10. The CBWTF 1s not meeting the Guidelines for Monitoring Compliance of Common Biomedical Waste
Treatment Facilities by State Pollution Control Boards / Pollution Control Committees prepared by CPCB,

The Consolidated Consent to Operate and/or Authorisation hereinafier referred to as the CCA
(Consolidated Consent & authorization) Application under section 25/26 of Water (Prevention & Contral of
Pollution) Act, 1974 as amended, under section 21/22 of Air (Prevention & Control of Pollution) Act, 1981
as amended and Authorization under the provisions of Hazardous and Other Wastes (Management and
Transboundry Movement) Rules , 2016 is hereby refused. Further, you are hereby informed to comply with
the mandatory provisions of Water Act 1974, Air Act 1981 and HWM Rules 2016

This order is issued with the approval of competent authority.

GHAN-« gz,
Date: 2024.05.28
e Eéﬂmﬁﬁimﬂgﬁé?ﬁ@-@??m

Copy To -

Regional Officer, U.P. Pollution Control Board, Gorakhpur for information and necessaB/ action i
igitally signed by
G HAN GHAN SHYAM

Emghﬂ{r&%m {}ﬁ?;t:pé%%ﬁ

{ Authorized Signatory )
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UPPCE
UTTAR PRADESH POLLUTION CONTROL BOARD
p——————1
1 7 0 e |
: J;_,“"f\g\ Building No. TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226 010
a oy Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-527-2720764
Category : RED Application Id : 26710230
Rel No. - Dated : 21/08/2024
212400/UPPCB/Gorakhpur(UPPCBRO)/CTO/both/ GORAKHPUR/20
24
To,

M/S DR PRANJAL PATEL

INTEGRATED POLLUTION COMMITTEE

Integrated Pollution Committee Vill- Baghagada. Taal- Navartaal, Tappa Haveli, Pargana
Bhauvapaar, Tahsil Sadar, Gorakhpur, GORAKHPUR,

GORAKHPUR

Sub:  Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the
CCA (Consolidated Consent & authorization) Application under section 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 as amended, under section 21/22 of Air
(Prevention & Control of Pollution) Act, 1981 as amended and Authorization under the

provisions of Hazardous and Other Wastes (Management and Transhoundry
Movement) Rules , 2016.

Kindly refer to your Consolidated Consent to Operate and/or Authorisation hereinafter referred
ta as the CCA {Consolidated Consent & authorization) application dated 08/06/2024 and received on
08/06/2024under section 25/26 of Water (Prevention & Control of Pollution) Act, 1974 as amended, under
seetion 21/22 of Air (Prevention & Control of Pollution) Act,1981 as amended and Authorization under the
provisions of Hazardous and Other Wastes (Management and Transboundry Movement) Rules, 2016, Your
application and the information submitted by you have been examined along with the facts found during

inspection made by officers of UPPCB on 29/07/2024 , Your consent application is hereby refused due to
following reason.

Reasons :-

I. UPPCB; Gorakhpur Vide inspection report dated 22.07.2024 and 13.08.2024. has informed that many
people's have sent letters to the Regional Officer, UPPCB, Gorakhpur to establish their ownership towards
this CBWTF, hence the ownership of this CBWTF seems to be disputed.

2. The capacity of inginerator, shredder and autoclave could not verify due to unavailability of related
documents during inspection dated 13.08.2024.

3. PLC Control System has not been installed in the incinerator till the date of inspection dated 13.08.2024.

4. No-measuring devices were installed at the inlet and outlet of ETP till the date of inspection dated
13.08.2024.
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5. The unit has not furnished the compliance report w.r.t last CTO issued under Air/Water Act.

6. No graphic or computer recording device was found attached with incinerator till the date of inspection
dated 13.08.2024,

7. The temporary storage of the bio medical waste is not adequate as per the BMW Rules/Guideline formed
by CPCB,

8. The land lease agreement has been expired on January, 2024 and same is not renewed till the date of
inspection dated 13.08.2024,

9. The filter press has not been installed in the ETP of the CBWTE till the date of inspection dated
13.05.2024,

10, The CBWTF is not meeting the Guidelines for Monitoring Compliance of Common Biomedical Waste
Treatment Facilities by State Pollution Control Boards / Pollution Control Commitiees prepared by CPCR.

Fhe Consolidated Consent to Operate and/or Authorisation hereinafter referred to as the CCA
(Consolidated Consent & authorization) Application under section 25/26 of Water {Prevention & Contral of
Pollution) Act, 1974 as amended, under section 21/22 of Air (Prevention & Control of Pollution) Act, 1981
as amended and Authorization under the provisions of Hazardous and Other Wastes (Management and
Transboundry Movement) Rules , 2016 is hereby refused. Further; you are hereby informed to comply with
the mandatory provisions of Water Act 1974, Air Act 1981 and HWM Rules 2016

This order is issued with the approval of competent authority.

Rajendn gasssng
Date: 2024.08.21

a Si ng B siassins

Chief Environmental Officer (Circle-6)

Copy To -

Regional Officer, U.P, Pollution Control Board, Gorakhpur for information and necessary action

. Digitaily signed
Rajendr oyrajencrs
Chief F.nvizunmem.'i[ O Singh Circle-6)

a SINg iy dmaassgasiy )
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a. FIAL6IT(H), AT 28 wradt, 2014:
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 17th April, 2015
8.0.1142(E)— In exercise of the powers conferred by sub-seation (1) and clause (v} of sub-section (2) of
sechion 3 of the Lnviromment (Profection) Act, I236(2% of 1986} read with sub-rule(4} of rule § of the Environmient
{Protection) Rules, 1988, the Central Government hereby makes the following further amendments to the notification of
the Govermnment of India, in the Ministry of Environment and Forests number $.0.1533(E}, dated the 14th September,

2006 after dispensed with the requirement of notice under clausea) of sub-rute(3) of the said rule 5 in public Interest,
namely:—

In the said notification, in the Schedule, after item Tid) and the entries relating thereto, the following item and
entries shall be inserted, namely:—

L] 2] @) () &) ]
| “I(da) | Bio-Medical Waste Treament - All prajects -
| Facilitics i [

[F, No. 3-9/2014-1A.111)
MANOJ KUMAR SINGH, Jt. Secy,
Mirte:- The principal rules were published in the Gazette of India, Exwraordinary, Part 11, Section 3. Sub-section (11} vide
notification number S0 1533 (E), dated the 14th September. 2006 and subsequently armended as follows:-
S.OTAT(E) dated the | 1th October; 2007
5.0 3067 E) dated the fat December, 2000
$.0.695(E) dated the 4th April, 2011
ﬂ.G.!_EM{E} dated the 13th December, 2012
5.0.674(E) dated the 13th March, 2013
S.0.2559E) dated the 22nd Angust, 2013
8.0. 273 1{E) dated the 9th September, 2013
8.0, 562(E) dated the 26th February, 2014
S.0.637(E) dated the 28th February, 2014
1, 5.0 1599(E) dated the 25th June, 2014
1 8.0. 2601 (E) dated 7th October, 2014
12t 5.0, 3252(F) dated 22nd December, 2014
13.  5.0.382 (E) dated 3rd February, 2015
f4. 5.0 811(E) dated 23rd March, 2015
| 5, 5.0, 996(E) dated 10th April, 2015,
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